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[Mr. Deputy Speaker}
it is not the stage now when a speech
can be made after the hon, Minister’s
reply.

Shri 8. C. Samanta: I want to know
whether the time has not come when
Government should think of the
scope of this convention at the
present time. Only financial ques-
tions are being referred to this Con-
vention Commuttee. As the Gov-
ernment has shown that 1t 13 a utility
plus commercial concern, I want to
know whether things relating to utility
also could be referred to this Con-
vention Committee and whether Gov-
ernment 1s thinking on that lme.
That is the clarification which I want.

Shri Jagjivan Ram: If the hon
friend wll refer to the report of the
last Convention Committee, he will
find that while determining the finan-
cial matters the Convention Com-
mittee has made recommendations
which touch upon many things per-
taining to the railways and not only to
the railway finances.

Mr. Deputy-Speaker: The Question

“That this House resolves that
the period for the continuance in
force of the recommendations of
the Railway Convention Com-
mittee, 1954, governing the arran-
gements between railway finance
and general finance which were
approved by this House by a
resolution adopted on the 16th
December, 1954, be extended by
One year up to the 31st March,
1961”.

The motion was adopted.

15°38 hrs.

MOTION RE REPORT OF
INDIAN DELEGATION TO 41ST
(MARITIME) SESSION OF IN-
TERNATIONAL LABOUR CON-
FERENCE.

Shri Tangamani (Madura). Sir, 1

‘beg to move:

“That this House takes note of
the Report of the Indian Govern-
ment Delegation to the 41st (Mari-
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time) 8ession of the In-
ternational Lsbour Conference
held at Geneva in April-May,
1958, laud on the Table of the
House on the 29th November,
1958.”

When I gave notice of this motion
1 also indicated the pomnts on which I
would like to know the view of the
hon. Minuster. The following are the
seven pomts which I have raised in
the motion. 1. Wages, hours of work
and manning; 2. Engagement of the

seafarers; 8. Medical facilities to
seamen; 4. Competency certificates
and identiyy cards, 5. Safety
of hfe 1in sea; 8 Shipowners'

hability; and 7. Convention No. 109
and the recommendations 108 to 108.

Before I go imnto those matters in
detail, I would hke to refer to certain
preliminary points about the con-
ference itself. The International
Labour Organisation has regular con-
ferences once a year. Regardmg
mantime aspects, such conferences
take place once in six years or some-
times once in seven years.

Shri Raghunath Singh (Varanasi):
This conference was held after 18
years.

Shri Tangamani: The last conferen-
ce which was the sixth of its kind
took place at Seattle 1n 1946 The
seventh 1n the series of the mantime
conferences was held in Geneva from
29th April to 14th May, 1958. So it
15 easy to imagine how important
this conference is. This conference
was taking place at a time when our
Government was taking several steps
for the development of the shipping
industry. A very important Act was
passed in the last session, namely,
the Merchant Shipping Act of 1958.
That has dealt with 1n great detail not
only the various aspects of develop-
ment of the shipping industry
but also the conditions of service of
seamen. As I indicated earlier, this
conference is tripatite in nature. There
are representatives from the Gov-
ernment of India, from the shipping
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industry and also from labour We
were fortunate in having the Direc-
tor-General, Shipping, Dr, Nagendra
Singh, as the leader not only of the
Government delegation but the leader
of the entire delegation. Two labour
representativeg represented the
National Union of Seamen, Bombay,
and the National Union of Seamen,
Calcutta. Here, I cannot help remar-
king that of late it has become the
tendency of Government to give re-
presentation for the workers’ delega-
tions only through a particular section
of labour or labour which is affiliated
to a particular central trade union
organisation. This question was rais-
ed in the Credentials Committee.
The United Seamen’s Federation rais-
ed the question whether the two re-
presentatives, one coming from Bom-
bay and t“e other coming from Cal-
cutta, could represent the seamen of
this country. It is true that unlike,
say, the textiles or unlike iron and
steel, the trade union movement
amongst the seafarers is very weak.
The main concentration of seafarers
is in Bombay and Calcutta.

Now, there is a United Seamen’s
Federation and there are certain trade
unions which are affiliated to the
INTUC. There is not a trade federa-
tion which may speak on behalf of
the seafarers. That is why rightly
the question of credentials was rais-
ed. This is what the representatives
of labour had to say:

“Nominations were originally
made by the National Union of
Seamen which were in turn sup-
ported by the INTUC".

Let it not be said that I am opposing
any particular central trade union
organisation, but the modus operandi
of bringing in representatives of
labour who were afflliated to the
central trade union organisation like
the INTUC is something which is not
doing justice either to the workers or
to the seafarers.

Since 1847 a tendency has grown
that whenever representatives of
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labour are to be taken, whether it
is for the International Labour Orga-
nisation's conferences or to any of
these trade federation conferences, re-
presentation is given only to the
INTUC. Here, the INTUC cannot
claim complete monopoly over the sea-
farers, whether they are in Bombay
or in Calcutta. The hon. Minister in
charge of shipping also knows that
when the Merchant Shipping Bill
was discussed before the Select Com-
mittee we received witnesses both
from the national union and also from
the United Seamen’s Federation, So,
there were two separate organisations
functioning. Probably they have not
developed to such an extent to have
a sifgle organisation to speak on
behalf of the entire seamen. But
Government only resorted to one
central trade union organisation
which cannot, by any standards, be
representative so far as the seamen
are concerned. This is only by the
way, because that itself was a ques-
tion which was raised before the
conference actually started its pro-
ceedings. 1 request that at least in
future when we have such conferen-
ces, representation should be given to
all scctions of labour. Let there be
no prejudice. All that 'we seek is
that in such conferences the best
talents must be represented. The
real issues facing the employees of
this country-—whether they are sea-
men or other sections of employees—
should be represented. That is my
preliminary observation.

Having said that, coming to the
report itself, I consider it is a very
good report. It deals with the state-
ment of our D.G. Shipping on the
Director-General’s report and it also
gives most of these recommendations
and conventions, With your permis-
sion, I shall deal with one or two
conventions in detail and in conclu-
sion, I will refer particularly to the
training of the seamen and their
condition in this country.

The important convention is Con~
vention No. 109. This convention was
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there even before the Merchant
Shipping Bill was discussed here. The
question did arise about the imple-
mentation of this convention in the
joint committee meeting also. Con-
wention No. 109 concerns wages, hours
0f work on board the ship and man-~
ning (sea) and it is the revised con-
wvention of 1958. 8o, most of these
International Labour Organisation
conventions are given the number and
also the year. There was a similar
convention earlier at the Seattle Con-
ference and the revised convention is
the ctmvention of 1958,

XYV depls sith rnmu'n—
‘tion No. 100. Part I deals with® the
general provisions; Part II deals with
wages. Without reading verbatim
what the convention says, I shall
give the basic pay of the seamen.
As the hon. Minister knows, as per
the report of the D.G. Shipping, we
have 65,000 seamen. Most of them are
engaged on the ocean-gomng ships end
most of these ships are not out ships.
So, probably more than 40,000 sea-
men are employed in foreign com-
panies. It i8 necessary that our
Government which acts as the re-
cruiting agent, guaranteeing certain
conditions of service for these em-
ployees, must see that certain accept-
ed international conventions are im-
plemented so far as these employees
are concerned.

They say, the basic pay shall not be
less than £16 per mensem. But in a
subsequent resolution, they say, £16
is the minimum and under condi-
tions prevailing today it should be
£25. Here are men who are on the
high seas. They are engaged for 6
months, 1 year or sometimes 2 years.
‘When they come back, until they are
chartered for another ship, they may
by without employment for a few
monthg or even years sometimes. £16
is according to the British
standard. Normlly, even during the
pre-war period, a bus conductor in
‘England was getting £5 or £6 per
week, With the prices having gone
up, it may be much more now. Here
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a sort of compromise is made, where
you have not only Indians, Asiatics,
but Europeans also. So, they say the
Winimum should be £16 per mensem
When they fixed this, they did take
into consideration the scales of pay
prevailing amongst the Asiatics and
also Europeans amongst all the mem-
ber-nations, of which India is one.
They want to go a little further and
make it £25. I would like to know
whether we have acceped this conven-
tion and ratified part II of this con-
vention. If we have not ratified it,
what are the reasons stanfing in our
way of ratifying it? It we have not
ratified this, what is the scale of pay
‘we are demanding from the foreign
companies who engage our seamen?
These are points for which I want
definite replies.

Part III deals i:n great detail with
hours of work. There is one whole
chapter in our Merchant Shipping
Act about hours of work. In the
agreements that we enter into with
these' foreign companies, the foreign
companies are somehow reluctant to
introduce a clause on hours of work,
If our seamen are made to work for
12 or even 15 hours a day, there is
nothing which will empower the
Government of India to challenge
that particular company. That is the
position today. Even according to
Part III dealing with hours of work in
this convention, I do not say it is very
satisfactory.

They divide the ships into three
types—coastal ships, which they call
‘near trade ships’; ocean-going ships
which they call ‘distant trade ships’
and passenger ships. For coastal
ships they say, when at sea, 24 hours
in any period of two consecutive
days. When in the port, 8 hours or
less, according to the agreement; on
weekly holidays, 2 hours for attend-
ing to certain routine and sanitary
duties; 112 hours in a period of two
consecutive weeks. So, for coastal
ships, ahything exceeding 112 hours in
two weeks will be considered as over-
time. This would mean, on an
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average, 8 hours per day, or 58 hours
Jor 7 days or 112 hours for two weeks.
This is for the home trade.

Regarding ocean-going ships, for the
staff employed in the deck, engine-
room and radio departments, when the
ship is at sea, it is 8 hours per day.
At port, it is 8 hours; on weekly
holidays, 2 hours. So, it is 48 hours a
week and anything over 48 hours a
week will be construed as over-time
and over-time wages will have to be
paid. They say, the minimum over-
time wage will be 14 times the normal
wage.

Article 15- deals with catering de-
partment. When the vessel is at sea
and on days of sailf;g and arrival, it
is 10 hours in a period of 14 hours.
At port, when the passengers are on
board, ten hours in a period of 14
hours. In other cases, on the day
preceding the weekly day of rest,
five hours; on the weekly day of rest,
five hours for persons engaged in
messing duties and two hours for
ordinary routine and sanitary duties
in the case of other persons; on any
other day, eight hours. In the case
of a vessel which is not a passenger
ship, when the vessel is at sea and
on days of sailing apd arrival it is 9
hours in any period of 13 hours; when
at port, on the day preceding the
weekly day of rest, it will be 6 hours;
on weekly holidays it is 5 hours and
on any other days, it is 8 hours in
any period of 12 hours. This comes
to 112 hours in two consecutive
‘weeks.

Normally eight hours & day has
been accepted in our country as early
as 1046, 48 hours a weele-or 8 hours
a day was accepted for all factory
‘workers.

1 understand and I do appreciate
that there will have to be certain
difference in the case of this ocean-
going crew and it will have to vary
when it is on the sea, when it is in
the port and then how the weekly
holiday is to be fixed for them. So,
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having accepted the eight-hour day, it

is necessary for us to stipulate that
those companies which engage ow
seamen should accept either this Con-
vention or at least the 48-hour week.

As the hon. Minister knows, when
the Select Committee went to the
various ports we had occasion to meet
the seamen in Bombay and we had
occasion to meet the seamen in Cal-
cu‘ta also. Most of the seamen com-
plained to us that they did not know
as to what is the total number of
herurs they are expected to work in a
week and that if they claimed any
overtime that is considered as a breach
of discipline and action has been
taken against them. Action has been
taken against some employees when
they demanded from the management
as to what exactly is the weekly hour
and whether they are entitled to any
overtime wages. This sort of situation
cannot continue,

1 know what the hon, Minister will
say by way of a reply. He will say
that these crews are the best foreign
exchange earners and there is so much
competition in the market, so, when
we lend their services to these ocean-
going vessels or to the foreign com-
panies, there is a danger . these
foreign companies engaging crews
from other countries which are also
training these crews. But in the name
of competing with the other Asiatic
countries or other countries which
recruit these crews we should nbot
allow slave labour so far as our crews
are concerned. That is my submission.

So, 1 would like to know whether
we have ratified this Convention. If
we have not ratified this Convention,
what is the limit beyond which we do
not allow our seamen to work, whe-
there is on the deck or whether
it is in the radio station or whether
it iy in the engine room? That is w!

I want to know. These are the twd
points on which if a good reply

be given by the hon, Minister I will
be very grateful ¢o him.
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But there are certain recommenda-
tions. These recommendations I will
rapidly run through. Now, there is
recommendation No. 108. That deals
with the agencies for signing on or
signing off of sea-farers, conditions
tn accordance with the standards ac-
cepted by the traditional mantime
countries There must be freedom of
associa.on. There must be proper re-
patriation, Then it 18 regarding the
question of competency So, this re-
commendation No. 108 deals with the
normal trade union rights of these
crews. What have we done about
recommendation No. 1087

Recommendations No. 105 and
No 108 deal with medical facihities.
That 1s given in extenso, I shall not
read them because they are all given,
that 1s, recommendations No 105 and
No 106 They go to the extent of say-
ing that if a specialist 1s to be imme-
diately got for a crew or for any of
the seamen or any of the members of
the crew, radio signal must be sent
and a specialist got as soon as possi-
ble from any ship which 1s available
or from any port of call That is the
importance that they give for the
safety of thece seamen at sea. There
is a danger of their contracting cer-
tain types of diseases also There is
another question also, that 1s, the
question of the safety of these crews
on board the ship There may be some
kind of a rioting There was an ins-
tence It was stated m this House as
to how there was a quarrel between
the two and one of them was ulti-
mately murdered So, when these
crews are away from their homes—
we have always been saying that at
the work spot he must be given full
proteztion—and when one falls ill it
is the duty of the employer to see
that he recoupz himself as soon as
possib’e. On thcse two matters also,
it we have not adopted this, I would
like to know what are the various
facilitiex given to these crew and
what are the conditions that we are
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demanding from these shipping com-
panies?
15'55 hrs.

[Sarz BarMan in the Chair)

On the question of Indianisation, I
do not want to say very much because
it 1s necessary that we must have as
many Indian crew as possible. Indian
crew must be allowed to man ‘our
ships and we will have to send our
own men If there are certamn foreign
nationals and certain conditions, we
will have to keep them also and not
send them away, At the same time,
Indianisation of the crew 1s a pomt
on which I do not thmk we will have
any difference of bpimon

Having said this about the mam
recommendations and the Convention,
I would briefly refer to certain issues
raised by the D G, Shipping him-
self What are the facilities which
are given to these people whom we
are gomg to call upon to man the
ships? The first thing that i1s required
1s tramning We have to produce effl-
cient trained personnel to man our
vessel> In this regard, we have got
seven nstitutions 'That i1s what the
DG, Shipping says The first insti~
tution 1s for tramning of officers m
Dufferin. Dufferin 1S one of the vld
battle-ships, whi~h 1s anchored very
near Bombay So far, I think, since
1949, more than 1000 trainees have
passed out from this mstitution anad
they are very successfully mannmng
our merchant navy It 1s really a
proud record. Here, what I would sug-
gest is, what I find is, sufficient pub~
licity has not been given to this. Only
young men from a certain sector come
and avail themselves of this training.
When we want to develop our mer-
chant navy, when we want to increase
our tonnage aiso, we require more
and more men for manning our ships.
So, it is not enough that we train only
75 persons at a time, Only 75 persons
can be admitted in the Dufferin at »
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tume, Another Dufferin will have to
be greated. Unless that is done, we
will pot have enough men to man our
ships. That is about the Dufferin,

There is the question of <¢mining
our own Engineering personnel, marine
enghm There is the Marine En-

College in Calcutta. Some
aof the Members of the Select Commit.
tee did visit the Marine Engineering
College at Calcutta. They were com-
plaining to us how, if the diploma that
is given to them is to have universal
application, they have to have another
super training in the UK. When they
are able to finish the academic carrier
and qualify themselves in their own
colleges, that separate test is also put
there, A fine set of young men are
there Highly qualified students come
there and they are given the best
und _rigorous training. Having receiv-
ed this training, steps must be taken
by the Government to see that they
are given the same status as any other
trainee from other countries.

The next one is about the Nautical
and Engineering College in Bombay
sbout which I will not say much,
There are three training centres of
seamen, one in Bombay, one in Cal-
cutta. .

Shri Raghunath Singh: How does
this come here? This report does not
deal with these things: what schools
and colleges we have got in Bombay
or Calcutta. That is not concerned
with this report.

Shri N. B. Muniswamy (Vellore):
Stendard of ¢raining incidentally
comes.

Shri Tangamani: Please read page
2. There is Shri Negendra Singh’s
repert. I would like my hon. friend to
read that.

Raghunath Singh: We are
duung with the Convention and the
reou_ammdmmenly

Shrt Tangamani: I would like my
hon, friend to resd the text of the
8 1L.8D-7
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16 hrs.
mw Actudlyit the

the TLO has dealt with not only the
shipping industry but also training,
the verious conventions, and the re-
lations between the employers and
employees. As far as possible, I am
not going into the development of the
shipping industry.

Shri Raj Bahadur: I have no objec-
tion f the hon, Member does go.

Shrl Tangamani: When we are
talking about the seamen in our
country, the question of training of
seamen is a very important thing.
Without training our seamen and
without getting enough seamen, how
are we going to have conditions of
gervice for these seamen?

Shri Raj Bahadur: May I make
myself clear? My hon. friend Shri
Ragbunath Singhji has raised an im-
portant question of principle, in fact.
Does the hon. Member opposite mean
that any particular stray observation
which has been made by any of the
speakers or any member of our dele-
gation to the ILC can form the sub=
ject-matter of discussion here? I think
that cannot be the case. What is pro-
posed to be discussed are the broad
conclusions and the recommendations
or the conventions. Personally spesk-

g. I have no objection if the houm,
mbu- refers to the training ques-
tion also, but let us rather devote our
attention to the subject that is under
discussion before, us,
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Mr. Chairman: Towards the later
part of his speech, the hon. Member
has said that unless we have adequate
and qualified seamen, we may not be
able to demand the rights for our
seamen, which are accorded by these

international conferences. In th_at
way, he was going to refer to t:hls.
Anyhow, it is better not to go into
the details of that.
Shri Tangamani:
lop that point,

Shri Raj Bahadur: I have no obje?c-
tion if the hon. Member deals with

that point. :

I shall not deve-

Shri Tanagamani: The only point
that I would like to mention on the

question of training of our seamen
"is that we have either to increase
the number of trainees in these train-
ing ships in the three centres, or we
must have another training centre.
The Estimates Committee also has gone
into this question and made some re-
commendations. '

Mr, Chairman: It is not irrelevant.
Naturally, I also thought that unless
we had adequate training facilities in
India and had adequately trained sea-
men, we may not be able to demand
that the seamen ‘of our country should
get the rights that are accorded or
recommended by these international
conferences. In that way, it is rele-
vant. At the same time, however, I
feel that it is not strictly relevant if
the hon. Member were to say  that
there are three or four centres now
and the number should he increaseci
to‘ﬁVe or six, for, that would mean
BOIng wide of the mark So, the hoh
Member should confine hi' e to
discussjng the rights ¢ Teell  to
laid 4 rig "tb that have been

OWn by thege confere
how 13 we are . =e nces,
i e er]n 4 (,h ]
rights o ot 4 [4 ose
Seamen, and how

- Bhri Raghun,

| th . g
only seven poin Singh: There are

Shri Tangamanj:

- The majn in{
that 1 wanted to emphggjg hévepgle::::
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steps  we are taking  fo, the
encouragements of these seafapepg
and for guaranteeing tha ‘they
get the proper treatment, hoy the
competency certificates and identity
cards are issued, and what facilitieg
are now extended to them in the ports
of call. For, we find that one of e
important ‘points raised at this cgp. |
ference was in regard to the facilitiag
now given to them whether in Bombay
or in Calcutta or in the ports of call
That was one of the points raised by
our Director-General of Shipping, that
the seamen from the Asian countries

®

find difficulty at.the ports of call‘in
the different countries. So, what are
the steps that the Government of India
have taken in the light of the decisions

-arrived at this conference?

~Mr. Chairman: Motion moved:

“That this - House takes note
of the Report of the Indiar
Government Delegation to the
41st (Maritime) Session of the
International Labour  Con-
ference held at Geneva B
April-May, 1958 laid on thé
Table of the House on the
20th November, 1958.”
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yofag aak fav we st § | dv g%
v fasgor S § )

& A g ag wehr § s
ganfy TRT wToR wafoer F oY
ST 4§ SEd YT o § whawdn
Qo gty v A & 1| wly
fetww o figdt wegr F = Y o
- WY1 Wl & w3t g ud s Ty
feafe w weqay fiemr otx oad I

wy wFpT o | A quer v g fe

¥ft § ol et § Fr g 2w st s
&1 & damrfor avgw ¥ quav f i ge
¥o Uw ey AW § | W @R
€T ST O AT § | IEX TEWY
v fawrfod & mff s § 1 wwwr
srgg ¢ 5 s oW wenaww
R o and g fe gy
fegar @4 § @ v & =
aR & fadefy w=fay & nd, sy
¥ W A § I wwafrt § g
s fad | o ag R R
ot ag & go ¥o wy Wit wrwar §
fis fpgeardt frdwr gt ogrl & it
s, i et R | Afrpmt
dritr W el woafaat wit /fr §7
T v § 7 wrw ag § B g
e § 1 @ sy W 9 femix
@ § W gw t% TR qU Y Wy W
¥ fag dae § ) wfeg Erdy W
Wy q § 1 WX qF EWTR
HTofw & aR T dwar § o
FEFRTC JIOkir WIT o1k Ao Sy
§ o 7T wredt wre s . O Ao
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R & frg dare v | A e i e
vy we ¥ fpgesrr @idn o A
C wife prast & vafag of
o fawer § 1+ AT W g
xt @faws, go ¥o o wrieT &
Wl & wore gt omd oy g foafe off
ot 1w A Wk § R omt @i
ot eed 7o ¥o wife & iy ey Y )
A o @ 1 ot oY by
T ) wmewrag g e
ey W ot ow
o il § F g W so,000
i ey ww | o O Feafr &
W ITH § G areEg T wW
e N st 1w
TR ORI AT T o R |
WY 3 e weer § ar s @
weur § ! &} Arfor srgw & wgan §
e ag o7 W F ¥ N of ofiy o=
*H | W g wTeT & @ el
3% AT T T WA | ofY aficfeafort

T R W g, o ww I s
wor off w7 @t § fren fir a

VAISBAKHA 8, 1681 ( SAKA) Report of the Indian 13874

Delegation to the 41st

WA AT W aww § 1 ow
et oY s 357 e §, e g
o de wr wrefy Favwr 7w 7 Wy Ay
TrEwar 1 AT o o A W
e F graor v g | ww fay
¥ fir g dria ok ofefew
Wi oy o ¢ frar 1k 8, vy oW
RWTCE 1 WX QO AT AT Mo wTTe
o w1 Ay g, AVdw 9% w8, Ko
1 wrs WK &7 § arr dga ddy
Twm fag nd & o) v T
T o Ao Ho & P wx
qfermfer dritr #t 81 grm, o @w
R | &A@ & ww I
gfemfew dvia fag andt o sfom
W § U it @ F wmm
warey Cfenfes dfdwr forg andidt 4
W aw ¥ Wiy ¥ fn gfvr & o
ferezw, ot srorvely wer oY 3, wg Wi ww
W e R @ LT @iT ¥ wer
T @ ffegwr w17 v & fag dqre
§, o o &g vl W Wy W W
safral #) gy &3 fggem o wif
'(i#’

off qreo (W) ;. dqm &
fomt &7

oft v g : S § degw
w aw ¢ o fegmrh f o g
dEErem oy §? ¥ aife o,
AT T, W FT | AT d
Wi wagndd) wh
g wqTET TRy v Eewd § ) Afier
wgt aw S W wew §, o dew
¢ o wr fggeir €1 vw F Ak
o i § | Rfer wgt ow dw o
sfarr & w7 e §, 50w vl g
w % ¢ @ fag ww dgw W
tfrfes @i w1 sifar v} §
oY SRY £Y T Y T T JAT T
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[ <ge Fag)
oo ff wwd 1 9 F g wwe At
&+ ofefos drdw & fag ¢ die
oy §, W w0 w0 ke
g v & o fgrgeam & <o ™
£ 2% YA P60 WY AW | TR ARGA
firgem B ot & ¢ o wfiverd
o7 @ 17 A A 5@ ¢ e feg-
el @ritr w1 Qn wd ¥ T L%
WY a% qfew AT g 9 | Ry
et § qeafer (e it i
ogreft weafirat ag e & e R
& S foran svaT & &7 §, IO
T T T AL FET R ) TR
g3 fefy STl e S OF g
AT A F@T §, A qg IAY FqwRA
o T wOi, g 97 g @i w6
e FR AR e ofafes dde
w1 W A owd ¢ geafee e
¥forg | R 7T forar o e oW @
AR BT AT A AR G T
g ? ST B gg gvn fis e
wefrat afoe saver &Y 91K o #
wt v g T q@ A | ganfy age,
a IR § fe oA, g Wk
ardfar & g et § §ay wanr
AW § o Fo W ¥ FT | I F I
W oA i g 7 e fe @ 3
fafer v@ & 1 wror fggemt & swwr
sefide @ wr §—W0 g &
fwidsAm sy w-
WX Lo o a1 1 wHIHT WX Lo
%o ¥ qoftufiral & o &t fe e
2w ¥ 41 aw o §, Surer ¥ Sum
T 8 a1 Rt § ok oAy
SRR S FECRAE A7 G 9T A
7 §f, % #F aw T §, @ R
T, e Wk arkifar § s
flrar wY o AT W fea

L Rt S W

(Maritime) Session of
International Labour
Conference

W fogl qarer F 22 e 2 g
ek § 1 39 X O g
1 T = 1 e F e g e
= W W fEgE™ ¥ an v
ot Jwe ATy ww sifwg fire e
WAT § | W GATAT TAIR qI6 WIHT

wt fs g vl g 9, @ wo W@

fir Y dfgnfew wit = o, wmo e
fie " TIC ¥ F% §, T AT & fry
# W Wit T}, frgerr fow §
A W W W RIS &
wifaq fie g avd aifee § +9fle &t
¥ fert o @ 3 1 g & ara & 2wd
w1 BT WY FEAT 0, AT & -
A F g B QR FET QT qW
firft ¢ Afa N G s T=,
formmy saaR A AT fafer seiw
o fafer it wrer f—pram
Q, wife 97 7w f5 w@faw T-
et 7y m, aw 9% wrf = W
A gear ¢ 1 wafad & wgar g fn
79 9 T mfrar & Amg fa=re s
riwmmywaimgfemw
YRR 1, @ QFitTT WX ade
ﬁaﬁﬂfﬂﬁfmﬁl{o ¥o wr
wardrer 3 3 v W g A A g
@ A 3@ A AT, A gy afdfeaf
¥ v @, Fed gard agraoeh
A Tt §), fored gfmar & e #
T X W%, ey o 5w o aF,
¥y e gak | ww g e difs W
e, @ A fafer o qoely
i, ot oy v

% arr & W wEr g g s
ag & wredfedt wriy & X ¥ | ghrar
#t ot wfr Aferew Ay A worler
WX Jo ¥o, w¥ wmar T § e
I sAg N &
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wrEfedY wrd 2, Afir aftar g wfige,
qradd AT wfid | w Afed s
wavar & A @ F w07 S| fgy-
[R A ForaT O T wr o § | T
o Wi s g 1 s
a3 § fir ag fadehr woafdt & w2
fir g o9 AT N fema Y 2
T fegeama & sty e w1 oA

& ITRTRIET? 5 g0 FIRAE Y
@R, NG ATRE, wwd
A AR ugr ¥ A9 § | WX T
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qu’mﬁmtu\t 000 AY
afeRrtt wrf drdq § I ewm
feard # wifere WY § 1 3w F wgn
arger § & qradid st dvay faeew oY
g €T |/ WA Tfge Wk W
qifersy %t g sy sfemy v nfgq
&< QET Ay Frar mar @Y W W W
o tar @ v &

sy 3G A aoEY qar S i
HEATAT A TF FTT a7 AT § T IR
@ 9 7 wawar § 6wt agw w
FgeT qar &Y g6 | Tgi 9T §Y qHe
gt fggenfmaY o &, ve qode
wardr fift N ¢ ok gaw @i
¥ G T woAT & A ) o A
¥ fermge & wo qdT WA wEAY
¢ ot oy ¥ AW @R oA g
I WY Qo aedT § § Wk ATy
fgrgearit § 1 sy e R g e
fie % Fmarfedl &1 %@ P wax
g ATy agt AT, ¥ o Wiy
& 13, 23 @ frgeart ) 13, Wk
w@ N W JW@Y gy IR @& WA
arn fa wre sy & s 9 v
rgen &, Fommge & #vé Wy e
a7 1T WA SrEar 8, oY Jww g
qaar e fF e giw @ e ¥
e A Nl fowr € 1 oA F
Taw) I 0% P & Ay ¢ @R
feqr w1 Wy § 9w o fin ag vo Ao
H A a2 fic gow @I R
Wedy fowr o€ § ) ey o el
8 g ax 13 aTde wrard fggrnfat
A ¥ 1 L T AR T T A g
fig a8 7 &Y T fggeart A foelt
NAGRATIE ST § a1 gty dax §,
ag I et o Wi AR & A
QT £ A WY TR Al A fad g
¥ AX T O W 8w g
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fofv oqmrs Tag)
o a7 & gy s i g o e
sy qrend o oferdy §, ey gF
dfeg W wfg@ 1 e gt @
feat war ot x@ &1 afror 7% i e
ety e mar gl et W e
fegem & ol ad¥fedr wrdw &
am Wik w5 5 g oW o Aed
forereft Wi | €0 ared & wgeAT wigaw
g v qg TaNd iix ey faeem awe
w @ wifgd |

% s AT w1 oy fas S o
quqﬁﬂﬁe@oﬂoqolﬁo
¥ faRfess W fan war Wi gedr
gfir & Fordefen wr ot for
@ R gt ok
sTrdrerAas a1 B J 9 &, ¥t o7
atfrae wfafafe aog @ ok @R
woni & wfafafe sz @, frly 3 0
or§ wrrdwa 3w A firay | & gawer
g fe x@ F O g ¥ oot § e
o o o Jo Hro wY sfirfafirer
forerar & 1w g ko wo o
oo Ammr NI M xw F 0k
wrafa Sr aw @Y § 1+ F wwwa § fe
RO Frx oy § fe
ara ¥ i Q) o Wi g ey
¢ fs g 2a wisfrardy € o 1« wrko
o Ho Lo Hro ¥ Y +fr wyar Wi,
W G WA S | W TEw
sfafafirer foer sy oY vg gt o oo
L

™ oot ¥ grg & gy sy
wu § s wraA SR o e fae fafeer
gy v w1 wwaT war fear §
s wd & wrw g fawr & o F ar
% foriftun & =9 & o 78 i Rac
T A & ey o< it arat, 3w Ry
T @ 7 fawre firar amdar ®R
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aw & ot fere farmreghs ser
wE |

it o fog Wk Wt (Fromy) :
gafy sgrw, spfvee wdf & apefta
W 7 agw W Yawy s g,
#ft fir I o W §, R wE
€Y ¥ Wz iR, W wreor 7 s .

Mr, Chairman: I have not called
any hon. Member. I want to know how
many hon, Members want to speak
and how much time the hon. Minister
wants,

Shri Raj Bahadur: About 20 or 25
minutes.

Shri Aurobindo Ghosal (Uluberia):
Mr. Chairman, so far as ! have under-
stood Mr. Raghunath Singh, he
supported the action of the Govern-
ment on the non-implementation of
the recommendations of this 41st
Session of the International Labour
Contference,

oft vy fog : OF aT@ ¥ agAT AW
AT | AT T TSR ¥ qA 3,
waftd @y =R ¥
qE 41 I|® W qg Ny fe @R
e wady forrd wgy onder fis g,
W FAET &7 gANE wT WX )

There is no question of implementa-
tion just now,

Shri Aurcbindo Ghosal: In support.
of argument, he has brought so many
international problems and magnified
some of the apprehensions. To me, it
geems very simple. The recommends.

. tions of this conference are on three

important points: wages, working
hours and manning scale. We have to
consider this from this point of view,
whether, if our Government accepts
these three recommendations of this
conference, the condition of the
seafarers will be improved. I would
not go into the recommendations
regarding the engagement of geafsrers,



13881 Mption re:

medical facilities, competency certifi-
cates identification cards, etc. I would
likg {0 confine myself to the three re-
commendations I have referred to.

The seafarers have got a very haze
ardous life. They spend months to-
gether on the high seas without any
touch with society, without any en-
joyment or recreation in hteir life, So,
they are in a very peculiar condition,
So, in order to ameliorate their pre-
sent condition and to develop their
present standard, if some mnimum
wage 1s introduced, as recommended
mn this convention, I think it will ra-
ther improve their condition eand
standard of work. As already men-
tioned by the previous speakers, the
minimum wage {s £25 in UK. But
in our country, there is no such wage
fixed and taking advantage of the
unemployment problem, the shipow-
ners are in a bargaining position.
There 1s more supply of seamen than
what the companies demand and so
the shipowners are bargaining on
their wages.

It 1s also to be remembered that a
huge percentage of these seafarers
belong to Pakistan nationals. The
Government complains that youths
among Indian nationals do not come
forward to accept these salaries. The
main dificulty in accepting the
service of a seaman is that there is
no continuity of service, no security,
no provident fund, no retirement
benefits and nothing of the kind, so
that the youth may be ellured to ac-
cept this job. Naturally, the Indian
youth are not availeble for service as
seamen. So, in order to give some
allurement and in order to give some
status to the Indian sea-farers at
least the minimum wage should be
mtroduced in our couniry as recom-
mended in that Conference.

Now, as regards the second point,
that is, the working hours, ¢8 hours
for distant trede ships and 88 hours
for near trade ships have been recom-
mended. But in our country no work-
ing hours have been fixed. Not only
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that, I definitely remember that in
the Select Committee when we de-
manded that in the agreement
that is executed between the own~
ers and the scamen at least the
wages, as also the leaves that they
are entitled to, and the working hours
should be mentiond, whatever it
might be, but these were not even
allowed so that these things can be
incorporated in the terms of agree-

* ment that are executed between the

shipowners and the sea-farers. There-
fore, taking adventage of the absence
of any working hours and also of the
absence of any fixed wages, the ship-
owners are rather exploiting the sea-
farers. So, the service of seamen has
not proved to be very alluring to the
Indian youth.

As regards the third point of man-
ning scale, of course that is there in
the Convention also but they have not
fixed any manning scale. The manning
scale should be fixed according to the
ship and the chart of the route. In our
country about this manning scale, a
complaint has come from the seamen
that the manning scale is such that
the work on these sea-farers is too
heavy. Therefore, in the Merchant
Shipping Act we should have pres-
crived a manning scale for sea ac-
cording to the tonnage. But we did
not do it. Naturally when the seamen
fall sick while on voyage, the work
of those seamen, who go out due to
sickness or due to other reasons, is
to be shared by the other workers
and consequently their work load is
increased. Naturally, during the con-
sideration of the Merchant
Bill, we suggested that at least the
shipowners should be called upon to
fill up the depleted strength of the
seamen at the next port. But it was
also not accepted. From that point
of view algo the recommendation of
this Convention is quite good and
should have been accepted by the
Government of India.

As regards the physical strength of
our seamen, as pointed out by my
hon. friend, Shri Raghunath Singh
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[Shri Aurobindo Ghosal )

‘that only because of the cheapness
of Indian labour, we are being reo-
«ruited. But I do not subscribe to his
views because we are recruited not
only for our cheap price but we are
also recruited because of our effi-
ciency, But if more training is given
as pointed out by my hon. friend,
Shri Tangamani, and efficient training
arrangements can be made by the
Government, certamnly our seaferers
would be better than the sea-farers
of UK. or U.S.A, as mentioned by
my hon. friend, Shri Raghunath Singh.
Therefore, from that aspect, I am not
willing to agree to the proposition of
my hon. friend, Shri Raghunath
Singh.

Shri \Raghunath Singh: That is one
of the factors.

Shri Aurobindo Ghosal: That may
be one of the factors but that is not
the only factor for which 'our seamen
are accepted,

Now, as regards the welfare of our
seamen, we have said that ebout IS0
clauses have been incorporated in our
Merchant Shipping Act on the issue
of various amenities to our seamen.
But the main issue hinges round
three items: minimum wage, work-
ing hours and manning scale and
.determination of work load. If these
three things are granted, if these
recommendations of the Conference are
accepted by the Government of India,
I can assure them that not only the
standard of our seamen will improve,
‘but also a sufficient number of Indian
youth will come forward to accept
this job, and also Indianisation will
be speedily made in this sector also.

With these words, I
recommendations of the Convention
should be implemented by the hon
“Minister.

o omteg it Wt (frare) :
wafy ageT, dar 43 ofr R
o § fo e 7 gy @ T H
‘qvere oft § fir o wofy ot o€ @
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w7 o qpaer o ol §, oY wa ¥ oy

" wopafly qory £ § 1l e ¥ pnd

wrpfee faal o o ootz & ow
T Y ¢ fie w wifr o arferarite
& 3w w1 qaTH wrew § A wrfo Tre
o Fo e A wrltwAr ¥ R WA
AT WY e A § 1 R W R
T8 g Al a1, e e AT faw
srgfree ot ¥ @xer 3 @ ow@
WX famed fawsy wifax s wrfo
Qo o go Hro FTaHIPEIT™AN. .. ¢

Skri Tangamani: Let my hon. friend
read the report. In the report there
is reference to the ILN.T.U.C. There
credentials were challenged. It is omn
that basis that I mentioned it. Let
him refer to the report. Let him not
unnecessarily cast aspersions on the
Communist Party. I do not know his
language. Only I want to inform him
beforehand.

oft ey Wk i . o AQ
o g Afad 1 oo s 3%
Tt § Wi 7 R} Fwar § o) ¥
ferdt W w9 oy wowd & QAT A Y
g sfemk &

Shri Tangamani: If you are able to
speak in Tamil, I will speak in Hindi.

Mr. Chairman: Order, order; the
hon, Member may go on.

&t ey wi§ wwf : ag wer
ft @ o Wk o far s e
Fa? wer A w3 agar )

# gg fadew T 1 91 fix ATl
el oy g ¥
st i frawwft f &
e & forg wer G § o g Ty
for@ 1A yuam i §
w o T & S & faysy
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ooy Wik wai: O awdw
Y o g g

& 3y fdew v wy g fe N
faQr it faw ¥ wyr fe wrke oo wYo
¥ w=T ow ¢ qoan ¥ wfafafw, or &Y
e wdingder & sfefafe et
WR wower § WX @ § 1 & wwwn g
fr qg waw fedy fedie safer o
R AT AR g N
% fify Wit oF 9T R T
N 9 7 § o I F wER TR
qrfo THo Yo ¥ WRT wufvyy 3x
fauw & wiafafesy &1 & S &
g Afa W g Y ¥ S ¥
AT WOE gar wor wr w@r ¢
W Iu¥ ware goer WY qar W
frrmn g fefam gfrg ¥ oo &
wqreT AR g e & w0
] T gTEN | 9% FATAT Iga
g f& tave ¥ ™ ot wgfaee o
T (A FI % AT GF WTke
Qo Yo W d3T T &, AR 7
g9 & ofY, @ o Qo Wio Ty 4
o 39w w afgRe § of
vage fafafy & o § wfede &
My 9 | e v & g AW W
I ¢, a@ 9X womafaw fawer o
wn gk g aw ¥ O i S
¥ gfraw ¥ wfafafody & ag faoiw
f mar § fe NT arfo THo WMo ¥
w1 gfafafe a1 sT a7 gvar ¢, &Y
off o gwar §, vadde v whafafw
W qwar §, oAU W AW @
wrar §, 2% g w1 A Y awa §
SR ug foky tevs F A iy s a1
T4 srpaTe WY wfafvw wrle qave wte
¥ gey aq § WK fa e few
foid & §, % ¥k wige & wraht 7
T E 1 R ot O e
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3w ¥ O e A ¥ e st
TR st d @ § Wk
foargit wméo qwo Yo  fgmm fom §
IHA agw & R e wer fear §
W Qa7 A Wy o7 Fwar § e awgd
FHRAY ITF W A 9 |
st w1 o wfafafe mr § e
ardy el SgrcHY & s Flt g,
e v @ s § W g W@
¥ qagX ¥ a9 sy w3 §)
a7 Hir g foié #1 =33 § Wyt W
feg @ ot § f& N W= &t wfe-
fofy a7 #<X agr 1 WX &7 § WA

g a7 & ma a1 fs g 3w qfmm
N o v e 3y wike
@o We & wRT FwQ * Af-
fafqer 3@, ot & +ff &t Wi
qT W% wike THo o o Hre
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{sfr rafleg ek i)
W dET Wy W § | WY
ot oo WY W wolt i A e
dwn il 1 S wore e w2 ot <
*T qTT GWT g W A v R &
arx & A% o7 W A sewr W o
w7 feeaffier o d@r
wifed fir o g fadelt & v o §,
# IJEY qTEr & A% quT 1 W
oF 3o gae 3w &7 dwiew flw
o Y @ v 35k A9 M Q1 FEHA
sgfree adt & oft dr axer 4
w@wfmdmidNndwA e

Shri Tridib Kumar Chaudhuri (Ber-
hampur): This is very objectionable.
This is not at all relevant.

i Mr. Chairman: These observations
are not at all relevant.

ot ooy o v : & WY
deriew a1 IEer fors W W@ § o

Shri Tangamani: It 1s not a public
platform.

Mr, Chalrman: The hon. Member
may please come to the subject.
i & s W gl aw oW
far wit v § fie wYr o ey
E¥ " 1 Idonotallow this
kind of remark,

oft vy wek et A frlew
vt § 6 Qo W T W oaw
o & 1 o =i goere Wit dnef

3 ¥ fod wor sorw wefesy W 9F
X% & qxT w7y foerar § & qg A
oot § 1 oftn, N W ¥ oy A
vl A 3 1 4 A g fadzw T
fr Ao & Ffe wTor SATRT R X
Nofmwh ol § v ¥ 59
T FI g WRfAG ®Y wW A AT
mifee s SFa@ & oF urr
o st & v v §, Forw wely
® o war § 97 39 ¥ ¥R T
R T T W I g ), ool
I I o ooy fr wfgd 1 W
fod ¥ frdaw ¢ fr fod & e
at faferere oo w1 frw oy o §
o St %y Y Foird & w2 wawr v
toemrwfr s W
ford foave & ar & o gar Ak s for
Hasgg dswrfdw{aet &
fed weTgur g

Shri N. R. Munisamy: At the out-
set, I wish to congratulate the leadsr
of the Indian Government delegation
on subscribing to many of the resolu-

tions and the instruments in this Inter-
national Conference.
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such conventions and resolutions have
been subscribed to by Government in
such important international confer-
ences. Ordinarily, the reports of these
committees and conferences are placed
an the Table of the House; and we are
veceiving an innumerable number of
such reports. We are not able to make
out which is important and which is
not. I therefore request that in such
matters as the present éne which are
important, Government should of its
own accord come forward and seek
the ratification of Parliament rather
than leaving it to the initiative of a
private Member.

Shri Tangamani stated that proper
tramning should be given to our sea-
men so that they may compare favour-
sbly with the seamen of other coun-
tries. He also stated that our labour
is comparatively cheap, but I shall not
go into that question.

There are three traming schools
now--at Bombay, Calcutta and Visa-
kbhapatnam, but I am told that the
training given at these places is not
uniform, that the training given at
Calcutta iy much superior to that
given in Bombay and Visakhapatnam.
The Bombay training school is purely
intended for officers and for Dufferin-
cadets between 15§ and 174 years
who are recruited. In this connection,
1 would suggest that this limit may be
lowered to between 13 and 17 or be-
tween 18 and 15 years, and thereafter
they can go in for further training.

While giving training we must see
that pur crew do not lag behind the

VAISAKHA 8, 1881 ( uu)RAmof tbc‘:»dm!saso"
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crew are mostly recruited as unskilled.
Hence, the training imparted to the
sea-farers must be of the skilled type,
so that if there is any trouble at the
time of manning the ship, they may
be able to deal with it. They should
have astronomical, scientific and tech-

The certificates 1ssued should not
necessarily be in relation to a certain

national laws and rules and regula-
tions. If they barter away our nation-
al laws and rules and
they must be brought to book. There-
fore, we must see when we issue cards
that certain regulations are prescrib-
ed in order not to impair our own
laws. I would suggest that when we

|

Wages vary from place to place. Shri
Tangamani said that about £16 per
month is paid. It works out ta a cer-
tain figure in terms of our currency
at the rate of Rs. 18-8-0 to a £.

seas where the vagaries of the weather
are such that nobody can be sure of
resching shore, we have also to make
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out a case that the wage that is pres-
cribed, £ .16 or even £.20, has to -be
modified according to the exigencies
or the risk that the crew take.

As regards hours of work on board,
they vary from- place to place and
from ship to ship. As a matter of fact,
if the crew serve in a particular ship,
‘after reaching harbour, they -take a
larger number of days; also they do

. not discharge "any service. Therefore
the hours, 40 or 48 or even 28, as the
case may be, must be changed accord-
ing to the place where they have to
work. The limit of 40 hours need not
be rigid; it must be a flexible one.

With respect to manning, I have sald
already that we must give proper

training. Then only our crew who are
recruited at the lower rungs will be

able to discharge the functions of
others who are doing a better type of
work. : _

Shri Raj Bahadur: Mr. Chairman,
Sir, As observed by Shri Raghunath
Singh, the discussion on this Report
has come a little prematurely. It is
obviously so because, as the House is
aware, as soon as a Report is received,
we send it to the various State Gov-
ernments for their opinion. We have
sent this Report to the various em-

ploying Ministries of the Government .

of India as also other organisations of
employers and workmen. When we
get their reactions and conclusions
about the various recommendations
and conventions, the Government of

India in the Ministry of Labour, in -

consultation with the Ministry of

Transport and Communications formu-
late their conclusions. According to

the accepted conventions, as observed
by Shri Raghunath Singh, we present
in 18 months time our report or con-
clusions to the House. It would evi-
dently be more appropriate for hon,
Members to enlighten the Government
with their opinions on the various
topics and subjects which form the
subject matter of this Report at that
stage.- Even so, it would not be in-
appropriate that discussions are held
even at the present stage. This dis-

-given to us to know how Memberg

. pated in the debate because they seem [

_ticular case, before the Geneva session:

"which met in London. That was m

" organisation 'or those
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cussion would also. be 7 L
because it enables us tg lﬁiﬁﬂtﬁ?r‘ }ié;
ectiqn in which the ming of this ?id"lfj
or of the Members who have 0“3&
pated in this discussion are “}:)r" &'
To that extent, it will €nable kmg

come to right conclusions about to
various matters involved in the Repo

So I at any rate would like tq thanlg
Shri Tangamani for the Opportunity

are thinking about it. I am also grats,
ful to the Members who have partic;.

to have studied the Report thoroughly.
Here I would also like to join Shri
Munisamy in paying my tribute or
expressing my appreciation of the
work that has been done by our dele-
gation at this maritime session of the
1.L.O. ' _ A
We know very well that the mari-
time session of the LL.O. is convened
every ten years. The session was last |
convened at Seattle in U.S.A. in 1946
The session is always preceded_ by & |
Preparatory Commission. In this-par-

there was a Preparatory Commissio®

1956, Then the session wgs conven
at Geneva in 1958.

To begin with, objection was ré}i?ed |
by Shri Tangamani to the compositio?
of the delegation to this last Se'bswIL
He referred to the' very ﬁrst. Jde

graphs where some reference 1S m e |
to the fact that the credentials
workers’ represerntatives had
challenged. I would only remin

i ver
that in such conferences whene b

4 him |
any
&

' : . g . -d
challenge is thrown in regat parficu‘

representative character of a L an,
l:f men?ber or a particular deleﬁﬁfed
normally a committee is‘COI“SeS into
by the session itself, and it 8% "
the whole question. I have st the |
formed that whenever in the ;’, the
representative  character certai“ 1
LN.T.U.C. was challenged PY “ypen

organisations at such conferéf g

1len
the representatives of the cha

who raisé qit

) ing,
objection were given 2 hearti 2!,
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wag after full deupstation and full
censideration of the matter that the
LLO. alsc upheld that the LN.TU.C.
is the most répresentative organisation
of the workers of this ecountry and the
nominees of the INLUC. on such
delegations are entitled to represent
the workers of this country.

When this question has been thrash-
ed out over and over again in such
sesgions, it does not behove us to raise
this question again. More particularly
3 will appeal to all the labour orga-
nisations—whatever their political
persuation—that so far as the disputes
in regard to our representative charac-
ter are concerned, let us settle them
here. It does not look nice that at
every session and at every conference
of such international bodies we take
up this dispute. Let us not extend
these conflicts to such forums. We
should better settle these disputes
here and see that so far as these ques-
tions are concerned they are amicably
settled.

17 hrs.

In regard tb the representation .n
this particular delegation, my hon.
friend, Shri Tangamani will not deny
that the National Union of Seamen in
Calclutta and Bombay do really have
an overwhelming following of seaman.
Even on numbers, I think, very few
scamen could be found to be outside
the pale of this organisation and owe
allegiance to any other organisation.

It happens to be a matter of accl-
dent that the IN.T.U.C. iz of congress
persuasion. But it will not look nice
or it will not be advisable on our pari

tendencies in the workers' organisa-
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tions. So, I would submit in all humi-
lity thgt so far as the gzelection of
workers’ representatives is concerned,
it was thoroughly just and fair and
we ¢annot agree with Shin Tangamani
in regard to the points he has just
now urged.

I would now come to same of the
observations he has made in regard to
the various conventions and recom-
mendations. He has largely dwelt upon .
the convention or recommendation
pertaining fo wages, hours of work
and manning, He is very well aware
that the House has already had the
opportunity of discussing this question:
in connection with the debate on the
Merchant Shipping Bill and we have
already, thoroughly thrashed out that
point. At that time, we came to the
conclusion that so far as these three
matters are concerned, in the condi-
tions obtaining in our.country, keep-
ing in view the good and future pros-
pects of our seamen, keeping in view
also the need and the desirability of
providing fullest possible employment
opportunities to our seamen, we should
leave these matters to the parties,
namely, to the seamen’s organisations
on the one hand and the shipowners
on the other.

Therefore, in the National Maritimer
Boards also we have only these two
parties represented. They are bipar-
tite boards and Government is
not there. We leave all these
matters to be mutually settled. Why?
Because, as has been pointed out just
now by facts and figures, as many as
34,000 jobs which are open to  our
seamen, out of a total of 38,000 jobs,
are provided by foreign ships, that
is, the ships of foreign nationality.
mﬂyl.owiobsnepmvidedby ous
own national shipping. 1t we want
to retain this great advantage, we
should not do anything or take any
steps which may jeopardise in any
way the employment opportunities
that are open today to our country-
mex,

Then, with regard to wages, hours
of work snd manning, we shall also
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would like to have it recorded
that the ratification would entirely
depend upon there being an agree-
ment between seafarers and ship-
owners on all the issuas that arise
-gut of the Convention.”

Now, this is an observation which
4s entirely in keeping or in tune with
our own policy, and that policy, as I
submitted just now, has been accept-
<d by this House.

So far as the difference between
‘the recommendation and the Con-
vention is concerned, Members might
have observed that in the Convention
wages have been recommended at
‘minimum of £16 or $64, and 48
hours of work in the case of distant
trade ships and 56 hours in the case
of near trade ships has been recom-
mended. In the recommendation
-wages have been recommended at a
minimum of £25 or $ 70 and 8 hours
work per day has been recommended.
T would submit that this by itsel?
shows that there is not much of un-
animity between the various opinions
or an international level about these
‘matters. Nach country has got to
keep in view its own conditions and
the circumstances in which it has ¢o
function,

As regards manning the phraseology
used in the Convention is: “sufficient-
fiy snd efficiently”. In the recom-

mendsation they say that the manning
should be sufficient. There are two
limits of this sufficiency. Firstly, the
manning of a ship Should not be efseh
that it leads to excessive over-time
work by the workers. Secondly, it
should not jeopardise in any mammer
the rules of safety at sea. These
are the two points which have to.be
borne in mind. But even these two
depend upon mutual agreement bet-
ween shipowners and seamen’s or-
ganisation. So I think at best we
should leave it to them. I do not think

I should expatiate niore on this point.

But let me state that by and large,

the important objections which have
Geen ramed 6y Sl Tangumani~L
should take note of this fact—have
been already very well met by the
valid arguments of my hon. friend.
Shri Raghunath Singh.

I would now come to a point, in
this connection. which was made by
Shri Raghunath Singh  himself
while dealing with this matter. It is
a painful fact for all of us that so far
as our owtput is concerned, the output
of our seamen is concerned, the capa-
city to work is concerned, our seamen
do not show that capacity of work

-which is shown by foreign seamen, or

seamen belonging to other nationali-
ties. He has pointed out that where-
as for a ship of 7000 GRT we would
require,—if it wag to be manned by
foreigners or seamen of other nation-
alities,—only 25 seamen, but if it were
to be manned by Indians it would
require as many as 44 seamen. He
says that it is because a Pattan or a
Kabli can carry a bigger load than
our eastern UP. man. He says it is
because he is perhaps kamjor or
weak. I do not think we should ad-
vance this argument. Basically I do
agree with this argument either.
that Shri Raghunath Singh
1f is as strong physically as any-
else from any other nationality.
should we labour under suth
inferiority
Bewe
s it is

!
:
i

b,d):!th.nol

x
]



got to be taken note of, and that is,
¢hat our seamen would like that as
many of them as possible may be em-
ployed. That is the main thing. Where
1t comes to the question of employ.
ment opportunities, whete it comes
to the question of braad, thsy would
like to share it and I thunk that is the
factor which accounts for this dis-
parity much more than any other
factor. 1 say 80 because through
the ages, through the centuries, the
Indian seamnan has proved his mettle.
He hag been appreciated by aull the
foreign shipping companies, and that
is why they run to Bombay or Cal-
cutta to recrwit him. They would not
have accepted hum 1f he were not—I
would not say docile—disciphined,
and if he were not sufficiently efi-
cient, if he were not sufficiently per-
severing and painstaking by nature or
in his habits or in the performance
of his work. Had that been sv, they
would not have engaged one seaman.
So, I would suggest that so far ns
this aspect is concerned, it is omy
symptomatic of the problam that
faces our country, namely, unemploy-
ment. I would not like the slightest
slur to be cast upon our seamen.

Then I would come to sadtier point
made by Shri Tengamani. He wanted
me to tell him aomething abaut the
various recornmendations. He T~

cilar recommendation, I would just
point out whit the state of affairs at
present is, Let ws turn to page (iv)
of thy sppensix XVIIL. Iem (a) of
8 LED-8
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Appendix XVII is preceded
following: by the

“The country of registeation
should accept the full obligations
implied by registration and ex-
ercise effective jurisdiction ang
conttal for the purpose i?  the
safety and welfare of seafarers in
its seaguing merchant ships and
in particular should—

here, ‘“i::l!‘n (3) anys:

“make and adopt regulations
designed to ensure that all ships
on s registesr observe interna.

. ;;l‘mﬂv_m accepted safety stand.
In this respect, I would point out
that cur country has already ratified
two conventions, firstly, the Load Line
Convehtion of 1930 by which we kava
committed ourseives to observe the
load line rules and

1948. Both of them have been rati-
fled and we are observing  them
’.l;'Ae Safety of Iai!e :t Sea Convention
of course provides for the isih
of life-belts, life-boats, ete. i:n:v b,
Then, in item (b) it is said that pro-
per ship-inspection should be done
and some machinery showid be kept
for this. The whole of our

antile Marine Department an
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which these institutions are being
run.

The next point is about the “con-
ditions under which seafarers are
engaged, and whether they are in
accordance with the standards gen-
erally accepted by the traditional
maritime countries.” This also, we
are already doing. We have got a
National Welfare Board, which ap-
pointed two sub-committees sometime
back, We have also received the re-
ports of these two sub-committees.
Particularly, I would mention the re-
port of the social security sub-com-
mittee. I can only inform the House
that in the next week or so, we are
going to consider this report and we
shall come to some conclusions.

The next recommendation is, that
freedom of association should be en-
sured for the seafarers serving on
board ships. We recognise our unions
and there is complete freedom of
association, and it is also guaranteed
by our constitution.

The next recommendation is, that
proper arrangements for repatriation
of the seafarers serving on board its
ships are provided in accordance with
the practice followed in traditional
maritime countries. Section 161 of
our Indian Merchant Shipping Act
provides for this, and I can say that
it is also being observed already.

Lastly, the recommendation is:

“engsure that proper and satis-
factory arrangements are made for
the examination of candidates for
certificates of competency and for
the issuing of such certificates.”

This is also provided by our Indian
Merchant Shipping Act. Thus in
fact, all the various parts of this re-
commendation are already being
followed and I can only say that
when the proper time comes, there
should be no difficulty in accepting it.
I cannot, of course, anticipate the de-
cision of the House' or the Govern-

APRIL 38, 1859

ment at this stage. It is for the House
to take a final decision about it. Here
I have stated the Zacts of the situ-
ation as they obtain at present.

Regarding recommendation No. 107,
concerning the engagement of  sea-
farers for service in vessels re-
gistered in a foreign country, as ex-
plained by Mr. Raghunath Singh, this
is meant to ensure that we should not
allow our seamen to be engaged on
ships which carry or bear flags of
convenience. It is in regard to certain
countries—I need not name them—
but we should ensure that our seamen -
should get at least a modicum of
social conditions and service com-
ditions and they should not be de-

. prived of those conditions because

they are employed in foreign ships
which do not observe those con-
ditions. I would only say, in principle,
there is no difficulty in accepting it.
But it is for the House at the proper
stage to accept it.

About medicine chests on  board
ships, it is already being done But
in our rules, we exclude ships with
tonnage less than 200 tons. 1 would
only say that in case this is the opin-
fon of the various State Governments
or the bodies concerned, we may con-
sider what to do about it further to
extend its scope of application. 1
,think the rule that is there is suff-
cient to meet our requirements and
we need not make it more elaborate.

If I have been able to understand
Mr. Raghunath Singh correctly, he is
of the opinion that we may leave it
as it is today. I am not quite sure
about it. Reference was also made
to medical advice by radio to ships at
sea. This is also already there and
we are observing this to the maxi-
mum extent possible for us.

So far as these recommendations
are concerned and so far as Govern-
ment is concerned, our mind ig clear
about it. Our spokesman, the leader
of the delegation, has placed his
viewpoint before the maritime session
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very ably and cogently. All  the
speeches and observations which have
been reproduced verbatim here will
convince that the delegation has done
its work very efficiently. I think I
would be voicing the feelings of the
House if we approve and commend
the work that the delegation has done
at the maritime session of the ILO.

I do not think I need say anything
about identity cards, because on that
there is complete agreement, We
have discussed this and all these
things have been noted.

Shri Tangamani: I am thankful to
the hon. Minister for clarifying cer-
tain points. My purpose in raising
thiz discussion was that the position
of seamen may be made known to this
House. As I said earlier, the seamen
are not so well-organised as the
workers in other sectors of industry.
80, the guestion of organisation of
the seamen is very important.

On the question of representation in
the international bodies, my reference
was only with a limited purpose. 1
know that in ILO the INTUC has
been represented. Here it is a parti-
cular sectional conference dealing
with seamen. So, if the seamen are
to be represented, representatives ot
the two organisations, namely, the
organisation under the INTUC and
the organisation under the United
Seamen’s Federation......

Shri Raj Babadur: Where is the
other organisation?

Shri Tangamani: ....should have
been sent. That would have been
better, because 1 know about the
INTUC......

Shri Tangamani: There is no  ques-
tion of sending INTUC or AITUC.
Even this United Seamen’s Federa-
tion is not affiliated to the AITUC.
Thig is just to clarify this point. But
if they were very serious to get pro-
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per representation from the employees
it would have been better if represen-
tatives of these two organisations
were sent. That was my purpose.

On the question of wages and
hours of work I am very soiry to say
that the hon. Minister has left the
thing as vague as it was in the be-
ginning.

I will also join him in saying that
this delegation was very ably led
by Dr. Rajendra Singh, who is the
DG Shipping.

Shri Raj Bahadur: Dr. Nagendra
Singh.

Shri Tangamani: Dr. Nagendra
Smgh. His report for the first time
probably in such international bodies
gives to the other delegates the exact
position. He has not either magnified
or reduced the importance for whic!
we are very grateful. But I would

Shrt D, C. Sharma
So, you would not
Nagendra Singh.

Shri Tangamani: But I would again
request the hon. Minister to take up
this question of hours of work and
wages seriously and take up this mat-
ter when the time comes.

Mr. Chatrman: The question is:

““That this House takes note of
the Report of the Indian Govern-
ment Delegation to the 41st (Mari-
time) Session of the International
Labour Conference held at Geneva
in April-May, 1958, laid on the
Table of the House on the 26th
November, 1088.”

The motion was sdopted.
17-28 hrs,

The Lok Sobha then adjourned till
Eleven of the Clock on Wednesday,
April 20, 1950|Vaisakha 9, 1881
(Saka).

(Gurdaspur):
attack Dr.





